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CHAPTER- |
Bhort Titie and m@amﬂ;& cainent.

Thess Fules may bs 1};«393 o Frovident Fund and Retirement wmi fiis of the Employess

<

e
These shall be desrmed i have come into foree on and from §1-08-2002.

application.

Save s otherwise pravided in thase F”' les it shall apply to approved employees appointd
subsiantively to Govt, Alded Madrassas, but shall not apply fo-
Persons in casual and daily rated employment;

Farsons pald from condingencies;

Fersons smploved on confract except when the confract provides othenwise,

Fersong appointed aller the implementstion of the rule.

E

inthese rules unless therg iz anything repugnant in the subject or content -

fhe Madrasss’ means any recogrissed Siate Govl, Alded Madrassa as par Grant-in-Aid
Fules, 1996

‘Basic pay means e pay which ig drawn by an employes “{:mmhiy and which
corresponds o a slage in the fime scals atfached to he post hald by him,

‘Compatant authority means the appointing autt 101 ritv/ 'Pension Sanctioning authority’
o a5 EEE may be.

!:,:s”i".;_ novess' means all the reguiar approved employees of recognised Alded Madrassa
: pummﬁn of Grant-in-Aid Rules, 1696

i ‘U FERTTHTYYS ﬁ

Giovarnment’ means the Government of Tripura,

e

Managing Committes’ means duly constituted and approved Managing Commitlee of (hg

Madrassas,

Pansion’ inciudes graid iu axcent when the {erm pension Is used in contradistinction to |

t
!

;,E' Acominis & ‘sd; widit Gificer, whatever his official designation |
?”"“*a: ol iE -!fw\m::i_s ant Genaral, Tripura | : f
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{ ‘Aversge emoluments’ means a\fwrag@ emoluments as determined in agoordancs wir
Rulg-22
(k} ‘Child’ means a child of the employee who, iT a son is under Twan

if a daughter is unimarrded and is under 25 (?weniy-«f iva} yaars of a
‘Chitdren’ shall be constr e ammjzﬂjy

(B Minor' means a person 1 who haﬁ: got completed the ags of Twerniy-five years .

b
17

{m)  ‘Pension sanctioning authority’ means the authority compstent to sanction pension under

Ruie-38,
{r} ‘Ciualifying Sarvice’ means servics rendered while on duty or otherwise which shall bs
- taken into account for the purposs of pension and gratulties admissibls undar Rule.

{r)  ‘Refirement benelits’ includes pension of service gratuily and deaih-cum-rstitemsni
gratuity, whete admissible,

{n) ‘Director’ means the Director of School Education, Tripura
{a) ‘Department’ means Education Department, Government of Tripura,
i ‘Age of Superannugtion’ is the age on atlaining of which an approved employee mus:

refire compulsorily and shiould be 80 (Sixty) completed years of his age.

(s} ‘Management” of the Madrassa includes approved Managing Commities or Ad-hoo
Managing Commiltae or Administrator.

{t) ‘Becratary’ means Secretary of the approved Managing Committes |
{1} ‘Managing Committee’ means the approved Managing Commitiee as per provision of
Rule,

CHAPTER- il
GENERAL CONDITIONS '

3. Regutation of claims to pensicn or family pension.
(h Any clalro {0 pension or family pansion shall be regulated by the provision of thess
Rulss in force at the timie an employee of the Madrasea relires oris retired o s

discharged or is allowad to resign from service or dies as the case may ba.

{2} The day on which an employes retires or is retived of d'asharged oris all ("JW{;"i HE
resign from service as the case may be, shall be regled as nis last working day.
The date of death shall aiw he freated as 2 working day.

Reduction in the amournt of pesnsion for w%mﬁ&fﬁc%my servigs,

A

{1 if the service rendered by an employee of the ?\j:ad*‘d%a prior to the date of his

retirement has not been %a%fsfacwfy; the appointing authority may be order made

reduction in the any one of pension or gratuity or both as that authority may think
proper,
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by such person before passing such order.
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FProvided that the appointing autherity shall, before passing an order under this
sub-rule shall serve or cause to be served a notice upon the person concerned

specifying the reduction proposed to be made in such amount on account of his
unsatisfactory service under Madrassa and call upon such person to submit, within
fifteen days of the receipt of the notice or such further time as may be allowed by that
authority, such rapresentation as the person concerned may when to make against |
the proposed order and take inte consideration the representation, if any, submitted -

Pravided further that the amount of pensmn shall not be reduced below the jimit
spacified in rule-30.

F - t&w purpose of sub-rule (1) the axpression ‘appointing authority’ shall mean
he authorty which Is competent to make appointments o' the service or post
from which the emplovee relires.

The reduction referred to in sub-rule (1) shall be of permanent characier

The measures of raduction in the amount of pension shall be to the extent by

which the employea’s service as & whole falled to reach a satisfactory standard |
and no attempt shall be made to equate ihe amount of reduction with the amount |
of ioss caused to the Madrassa. | : "

The pension authorised under thess rules shall not be reduced although
proof of the service having been nol satisfactory may come to the nolice of
appointing authority subsequent to the authorisation of pension.

Where in the case of an employse, the Director of School Education passes an
arder (whether original or appeliate) awarding a pension including gratuity less
han the maximum admissible under these rules, the appointing authority shall

be consuited before the order is passed. -

Nathing in this rule shall apply -
Where a part of pension has been wnthheld or ordered to be zecavered under

rule-7
or

Where a part of pension has been reduced under rule-27

Qr

L
Where death-cum-retirement gratuity is admissible under Sub-rule (i) of rule 31
and family pension is admissible under rule 35 -

To affect recovery which has the result of punishment. : "‘

Limitations on nutmber of penstons.

An employee shall not sarn two pensions in the same service or post at the same
time or by the same corntinuous service. :

[
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(23 Except as provided in rule 12 an employes who, having retived on a
superannuation pansion or retiring pansion, is subsequenily re-smployed, shali
not be entiled to 2 seperate pension or gratuity for the pericd of his
re-gmployimant.

Penslon subject éa future good corduch,

{a) Futurs good conduct shall be an implied condition of every grant of pensmn anc
its continuance under thess rules.

[{e)] The pension sanctioning authority may, by orider in wilting, withheld of withdrawe
a pension of part theresf, whether permanently or for a speciiied period, Fihu
penstonar convicied of a serious oritme or is found guilty of grave miscondiuct ;

Provided thet no such order shall be passed by an authority subordingte to the
autharity competent to make an appointment to the post held by the pensioner
immediately before his ratirement from sarvice ;

Provided further that where a part of pension is withheld or withdrawn the amount
of auch pension shall not be reduced below the fimit specified in rule 30,

{2} Where a pensipner s convictad of serious arime by a court of law, action, undsr
suf-rule 1 shall be igken in the light of the judgement of the court relating to
suich conviction.

{3 In 2 case not failing under sub-rule 2 1f the authority referred {0 in sub-rule &
consider that the pensioner is prima facls guilty or grave misconduct, & shatt
bsfore passing an order under sub-ruie 1,

-

{am) Serve upon the pensioner & notice specifying the action proposed te b aken
against him and the ground on which & is proposed to be takenano o
upon him to submit withiv Bifieen days of the receipt of the nolice or such tuithsr
imne noi sxceading Hiteen days a8 may be allowed by the pension sancifoning

- authority, such represantation he may wish 16 make against proposal ;| and

{b} {ake into consideration the representation, i any submitted by the peasioner
undar clause (a).

(#) An appeal against an ordar under sub-rile 1 passed by any autharity other Hhan
: the Appeliating Authority, shall ie to the Appaliating Auihority.
Explanation-in this rule -

{2} the expression ‘setious crime’ includes a crime involving sn offence under any
Act or Rules of the Govesnment.

e ok Mmd\“\\i\é ZANRATR D SR Ot withdvas pensian.

appointing authority reserves to himself the right of withiolding or withdrawing a
sn oor part thereof, whether perrmanently or for a specified period, and or ordeting
from a pension of the whole or part of any pecuniary loss ceused o the
a, i in any departmental or judicial procsedings, the pensioner is found guilty
migconduct or negligence during the pericd or his service Inchuding sevice
upon re-empicyment after reé.rement

T el

o
3




b

:, Exiraordinary issue, January 20, 2003 A 0.

CUALIFYING SERVICE,

commenca @
sither s%a,h's.z‘;v‘aivf’-’*“; Qi ano

Provided ihat offi l".z

substantive appointme

umir"'m ar postwho held a lienor a
a;) iar tc“ﬁ the 5?”{5’} Agril, 1880,

en vears shall not count for any
purpose, ard
{I) i ithe case of an employes me (@), service renderad bafors
slisining the ags < aunt, except for compeansation

graility.

COMDTHON SLIE
{h The setvice of an

reguisted by Urani-

Governimani,

Iy éaw 'sis dhilties and pay ars
determinad by the

sionging to Cen LTEE; Govern ﬁ?‘f’fi or State
s:’ rrad to 8 ssrvice oF post to which these
rendered under the Central Government

oy in the case of g Governmest s :‘mn
Governmeni ﬁ;uum permanently fra
ruies appiv he continuous sarvice
or State Government i an <ﬁ° izting or lemporary capacity, if any, followed
without terruplion by the substar ?\Js‘pgﬂ:{niment oy the continuous service
re ‘me"@d ..mdm:’ that Government in an officiating or temporary capacity, as the
nay be shall guslily, provided thal nothing contained in this sub-rule shal
3 ae‘mg; SHch mn soves who s appointad otherwise than by deputationio a
& these rule aoply, -

=X

COUNTIMNG FOR SERVICE ON PROBATION i
sinst a post if followead by confrmation in the sams or

Service on probatl
another posl sh
COUMTING OF ARRVICE A APPRENTICE,

Servioe 85 an apprentics shall not qualily,

fL

TARY SERVICE RENDERED BEFORE

(1} AT empioves wha is rﬂ=~€~.‘=m;‘ﬂ<3\f@-r’4 %n 2 post before altaining the a ﬁ» of
suparannuation and who, before such re-employment, had rendered reguiar
ilitary service after atlaining the age of sightean yaars, may on his confitmation
in post opt. eithar, ‘ '
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fo continue 1o draw the Milllary pension or relaln gratuity recewss on oo o -
from Military Service inwhich case his former Mititary serdce shall ne:
qualifying servics | or

inn case io draw his pension ar refund the gratuily including death-cun 2
meit, ¥ any, and count ihe previdus Miltary servics as qualifving seivics
which case the service s¢ allowed to count shall be resiricted 1o & ssrvi v
or euiside the employees unit oy Department in lndia or elsawhers wiich it pas
from the Gonsolidated Fund of india of for which pensionary contribuiion
been received by the Govl, and the pension immediately drawn shall not
requiredd to be vefunded by the element but the elernent of pansion which
not taken into account for fhation of pay on re-employrient shall be refundsd.
{a} The authority issting the ordsy of subsiantive appointment 1o = post ez
referred to i sub -ruls {1 shall along with suoh order rsquire in
the employves o exerciae the option under that sub -ruls w
moenths of the date of issue of such order if he ison lea
clay within three months of his return from leave, whichavar 's BIE
also bring to his notice the provisions of clause ().
(1) if @ option is exercised within the perlod retered to i claus
employee shall be deamerd to-have opted for clauss (a) of s
(& An employee who opt, for clause {b) of aub-ride (1) shall e -
refund 1he pension , bonus of gratully receivadin rasgeci o
Rilitary servios, iy monthly instalments not sxcesding
number, the first instatment beginning from the monih
month i which he exercisad the opilon.

o

G
T

i

{ The right to count previous ice as cualfving secdcs ahalnntrsvlve
until e whole amount has been refunded.

i the case of aerﬁpioye& who, having elected  rehmd e pense
ponus or graluity, dies before the entire amount s iefunds
urrefunded amount of the pension or gratuity shall be adjus
against the death-cum-ratiremeart gratuity which may bacome payabiz (o
his family.

When an order is passad ander this rule aliowing  orevic
Military service to count as part of the ssivice qualifylng for aivit:
the orijer shall be deamed {0 include the condonation of Intarrapiion in
sarvics, if any, in the Millary sepvice and bebween the Military and ol
sarvices.

COUNTING OF PERIODS SPENT ONLEAVE

Al leave during senvics for whish leave salary is paysble and ol
extracrdinary lesve granted on medical certficate shall couni as
gualifying sarvice.  Provided that In the vase of exiracrdingry save
{other than extra-ordinary leave granted on medical ground on me.rhc
cariificate) the apsointing suthorily may, at the time of grant insuch
feave, allow the perod of that lzave o count as qualfying sarvice
~u£ﬂ leave is granted to an emplovee of Govi. aided privately managed

naion,

e S
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i) ue to his inability o join or re-join duty on account of ¢ivil
mvemurication or

For prosecuting higher scientific and technical siudies

COUNTING OF PERIODS OF SUSPENSION -

Time passed by an employee under suspension pending enguiry into

conduct shall count as quilifying service where on conclusion of

such enguity he has been fully exonersted or the suspension is held o
e wholly unjusiified, in other case the period of suspension shall no
count unless the authority competent to pass orders under the sules i
governing such cases expressively declare at the time or time that it shouls
caunt o such axtent as the compstent suthority may declare.

FOREFITURE OF SERVICE ON DISMISSAL OR REMOVAL -

Dismissal or remaoval of emplovee of the Madrassa from a service or post
entails forfeiiure of his past service. -

COUNTING OF PAST SERVICE ON REINSTATEMENT,
Anemployee of the Madrassa who is dismissed/removed compuisordy
relirad froen service,  but s reinsialed on zopeal or review, is entitled
to count his past service as quaiifving service,

The period of interruption in service between the dale of dismissal,
removal or compulzory retirement, a¢ the case may be, and the date of
reinstalement, and the period of suspengion, i any, shall not count
gualifving service unless regularised as duty or leave by a spacificorder
of the authority which passed the order of reinstaternent.

FOREFITURE OF SERVICE ON RESIGNATION.

Resignation from 2 service or a post, unless it is allowsd to be withdrawn
in the public nterest by the appointing authority, entalls forfelfure of past
senvice.

A resignation shall not entall forfaiture of past service if it has baen
submitted to iake up, with proper permission another appointment,
whether temporary or permanant, uﬂde the Government/other institu-
tions where service gualifies. ' ' :

Irterruption in sendee In a case Tailing under aub rule (2} due fothe two

appoiniments being at different stations, not exceeding the joining time
permissible under the rules of transfer, shall be covered by grant of leave
of any kind due to the Govt. on the date of relief or by formaj condonation
to the extent to which the period is not coverad by leave due to him.
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(1)

Aninterruption in the service of an employee entalls forfeiur
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EFFECT OF INTERRUPTION IN SERVICE.

[£1]
i
i
i
ifs

service, except in the following cases -

authorised leave of abse&nc@ :

im‘:g as in@ pos to%’ ab&@nce& is not fﬁ%m %:Ub zantwely ;

suspansion, wham itis immediat Ty mtimw@d by reinstatamsant
ihe same or a different post, or where the employes dies or 'b
to retire or is retired  on a‘&‘immnq ‘the age of compulsory retf
under suspension |

i:ramfaf {o non-qualifying service | A an esmbiishmwi under the co
the Govt. if such transfer has been ardered by competant authority
public interest.

joining tirme while on transter from one post to another

Motwithstanding  anything contained in, sub-rule (1) the pension
sanclioning authority may, by order commuie restrospectively the psriods
of absence without lsave as extra-ordinary leave,

CONDONATION OF iNTER%’%U%’-“T&GN INSERVICE.

The appointing authority may, bv uzdes cotdone interruption in the
service of an employes - ’
FProvided thaim-

the interruptions have been ﬁ:auﬁaci s:e/ mdsmg beyond the control of
the employee |

e,

“the {otal ssrvice sxcluding one or mor'ﬂ mtewuptmna if any, i riot imu

than five years' duration

the interruption, including two or more m‘imrmpums‘) it any, does not excesd
one year.

The pericd of mtermpigon condoened L*ﬂcser sub-rule (1) shail not count
as qualifving service.

ADDITION TO QUALIFYING SERVICE WHEN AN EMPLOYEE
18 DECLARED SURPLUS. L

%

1 emplovas, other than employee in Group-'DY service or post, who
“f*ar having been declarad surplus to tha establishmant in which he was
serving  opts to refire voiuntarily within two months of his transfer and
is permitted to retire shall be entifled to have five vears added {0
the qualifying service rendered by him. -
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Provided that the quaiifying service rendered is not less than fifteen years
and the resultant length of qualifving service after taking into account the
aforesaid addiion is not more than the service the employes could have
bean counted had he/she retired on the date of his/her superannuation.

In respect of an emplovee in Group-'T0 service or post the provisions of
sub-ruls (1) shall apply if he opts for voluntary retirement within a period of
two months of the reporting of his name fo the competent authority after
having been declared surplus in the establishiment in which he was
serving as g resull of studies made by the Department of Education.

CHAPTER-V

EMOLUMENTS AND AVERAGE EMOLUMENTS.
Y
The expression ‘smoluments means pay including dearness pay, as
determined by the order of the Government issued from {ime to fime
which an employse was receiving immediztely before his retirement or
onthe date of his death.

If an empioyee immediately before his retirement or death while in
service had been absert from duty on leave for which leave salary s
payabie or having been suspended has bean reinsiated without forfeifurs
of service, the emolumenis which he would have drawn had he not been
absent from duty or suspended shali ; be the emolumants for the purpose
of tha rule ; ‘
Provided that any increase in pay (other than increment) which is not
actually drawn shall not form parf of his emolumenis.

fan employee immeadiately before his retirement or death while in servicg
had been absent from duty o extraordinary leave or had been under
suspension, the vericd whergolf doss not count as service, the
emoiumenis which he draw immediately befors proceeding on such lsave
or peing placed undsr suspension shall be the emclumenis for the
purpose of this nile.

ifan emploves immediately before his retirement or death while in servics
was on earnad feave orleave on average pay, as the case may be, and |
earns an incrament which was not withield,

.

AVERAGE EMOLUMENTS.

Average emoluments shall bae detenmind with refarencs to emoluments
drawnduring  the last 10 compiete months of the service of the employesz

Provided that any increase in pay, other than the increment which is not
aciually drawn, shall not form part of his emcluments.
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CHAPTER-V

Classes of Pension and Conditions Covering their Grant.

SUPERANNUATION PENSION .

A %up@mmumt;an pansion shaii pe granted 1o an employee who is relired
on his attaining the age of compulsory refirement.

HETIRING PENSION,
A retiring pension shall be granted -

‘i‘i‘l‘s an employes who retires, or is refired in ad’qama of the ags of
compulsory ratirernent, in ﬁsccerri'ame with the provision of rule (20) of
these rules ang

to anemployse who, on being declared surplus or opt for voluntary
refirement in accordance with the provisions of rule (20) of these nulss.

INVALID PENSION.

Invalid pension may ba granted if an employse retires from the servics on
account of any bodily or mental informity which permanently incapacilaiss

him for the service.

An emploves of the Madrassa applving Tor an invalid pension shali submilt
a madical gerlificate of incapacity from the Civil Surgson or District Medical
Officer, or any Medical Officer of squivalent or Higher status.

COMPENSATION PENSION. -

If an employes is selected for dischargs owing io the abolition of his
permanent post he shall, unles he is appointed o another post the cond.-
fions of which are deem by the auihority f:ﬂm}‘_h,ien‘t to dizcharge him tc be
af izast equal (0 these or his own, have the Opw‘"zﬂ -

of taking compensation pansiﬂﬂ ‘cm which he may be entitied for the serdcs
he had rendered  or™

of accepting ancther appointment on such pay &s may be offered anc
continuing o count his previous sefvice of pension.

Motice of at least {hree months shall be given o the employss
permanent employment before his service of his permanent post i
dispense with his service may sanction the payment of & sum nat
exceeding the pay and allowances for the period by which the notice
actually given fo him fails short of three months.

1

No compensation pension shall be pavabie {or the penod in respact of
which e recelves pay and slfowances in e of notice,
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i
7. COMPULSORY RETIREMENT PENSION.
An empioyes of the Madrassa compulsorily retired from service as s
penalty may be granted by the authority compentent to impose such
penalty pension or gratuity or both at a rate not less than two-third and net
more than full compensation pension or gratuity or both admissible to hir | -~
on the date of his compuigory relirement. 5

Z8, COMPASEIONATE ALLOWANCE.

{1y An empioyee who is dismissed or removed from service shall forfeit his |
nension and gratuity, Provided that the authority compentent to dismiss or
remove him from service pay, if the case is deserving of special
consideration, sanction a compassionate allowance not exceeding two-thirc
of pension or gratuity or both which would have been admissible to himif he
had retirad on compensation pension.

CHAPTER-VI & Vi

28, SCHEME FOR VOLUNTARY RETIRENMENT OF THE EMPLOYEES. L
An smployes may also be permitted (o retire voluntarily subjectio the I
following conditions,

{3 An employee who have put in not less than 20 (twenty) years qualifying
service may, by giving thres menths notice in writing to the appoiniing
authority, retire from service voluntarily. The scheme is purely voluntary,
the initiative resting with the employee himself. The appointing authority
shall have no right to retire employee on its owns, under this scheme.

{ii} The benefit of ‘refiring pension’ will be admissible to em;}ioyee retiring
under this schame,

{iil} A notice of less than three months pay aiso be accepled bythe
appointing authorily in cases, with pricr approval of the Government,

{iv) <1 an emplovee refires under this scheme of voluntary refirement while he
has no exdraordinary lsave {without medical certificate) without retumning
to duty, the retirement shall {ake effect from the date of commensement

“ofthe lsave’. -

{v) Before an employse gives natice of voluntary retiremant with reference to
these instructions it shall be the responsibilfyof the emploves 10 satisfy
himself by means of a reference 1o the appropriste  administrative
authority that he has, in fact completed 20 (twently) years of service
guakfying for pension-~

(v} A nolice of yvoluntary retivement may be withdrawn subsequently only with

! the approval of the appointing authority to reach before the expiry of the
period  of nolice, since approval by the appointing authority's scole
discretion. :
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{vil} A nofice of voluntary refirerment given after completion of 20 vesys of
El gualifying service will require acceptance by the appcinting authority
subjsct o approval of the Government such scceplance may bs
}“t - genarally given in ali casss except the following cases -
o

(@1} i which disciplinary procesding ars pending or cortempletad against th
-3 employes concerned for the Imposition of maior penzlly and a?;#’:}
: dizeiplinary authority, having regard 1o the circumstancss of the case, s
| of the view that the imposition of the penally of remnoval of dismissal from
servics might be warrentad in the case.

4 {wiiy While granting ;:rmmﬁamﬁw pansion {o an employee reliring
undear this schame, weighiage of § (ive) vears would be g
addition o the ﬁ.:m!};fi’lg sarvice actually rendered by him. Th graaes'rt of
: weightage of 5 (five) years will, however be subject © the following
conditions -

(&) The tolal quelifving service afler allowing the weighis age 2
E any way, excesd 30 {*i‘zmﬁ vy ysars of quslifying service an
qualifving service after ghving weightage should not excesd gua
: which a counterpart Gw&mmam smplo yae weould have had, |
i”@i i’f"‘{f‘f vniunf'arziy ai thm%ewwﬁ aqeafr Hnimum service éémi%

o7 ¢

of the €. %"5. %?’Ea. or ruie 4—8 of 'w‘;he C.C. &8 (p m;tcm} Rui
by the State Government of any other gimilar rule ci{){l)ilt’.‘:abf

i if an employes sseks voluntary retiremernt under the scheme after he has
; attained the age of 51 years and has rendey aﬁ 24 years of service, the
) waightage in pension would be admissible for 4 yemg

() It an employes seeks \sgiun‘t:ﬁry retirement under this scheme after he
rendered 25 vears of service and has stiained the age of 48 years
weaighiags in pension wo {kiﬁ be admissibla for five years

U’a

: Mote - The period of ;mgmam should  not mymzd the date of normal
superantivation. T

{ix} The weightage giveR under this scheme will be only in addition (o the
qualifying service for the purposea of pension and gratuity. it will not entitie
the amplovees rz«.ﬁ‘riﬁg voltntarily to any nolional Fixation of pay for the
purpose of calculating the pension ang gratuity which will be based on the
actuai emolument caloulated with reference o the dale of retirernent.

ne amount of peﬁs'f}ri {0 be granted alter giving the weigh
bigct o the provizgions of Rule 4 of the said Rules as zzdop
wnioyee, Tha pension will also be subject to the provisions

schame of voluntary retirement will not apply {0 those who retired
Garily under the provisions of Rule-20.
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An armplovs gw ng natice of voluntary retiremeant may also spply, befors
the exoiry uf inm notice, Tor the leave standing o his credil which may be
granted 1o him {o run concurrently with the period of nolice,

AMOUNT OF PENSION.

irt case of an employees retidng in sccordance with the provision of these

Rules after Ci‘*”i"l’”%d-"‘ii”’ig, qualifying service of not less than 33 years, the

pensinn shall be caloulated at 45% (forty five) percent of the last pay or
10 months sverags mnu:sium nie whichaver is mors, subjsct fo minimur
of Ry, 13000 and mspdmum of Rs. 11,200/~ per month,

For thess employess, who at the time of retirement have render qualifving |

service of 10 vears or more but less than 33 vears, the amount of their
pension will be such proportion of the mexdmum admissible pension as the
guaiifying services renderad by them bears o the maxdmum gualifying

-sgyvice of 33 vears

i addition 1o pension as above, an emploves shall be entitled to reliel as
soirnissible (0 the amploves pensioners of the Government of Tripura from
tima fo time. The relief will also be payable on family persion. The
conditions of admis ﬁibéiii}f snd rate of relief in farnily pension shall be ths

same one and will be gpplicabls o the pensioners.

i

The amount of pension payable monthly shall be exprassed in whole of a

rupee and whare the pension caloulaled according to this scheme

contains a fraction of rupee, it shall be rounded off 1o the next higher rupea

provided thal in no case a pension. in excess of the maximum pensicon
criad under this rude shall be ai!c;wad

fhe employes shall be entitied to encash the leave on averages pay for the
r*c«md o1 earned leave standing et the credit of the employee an the date
of refirerment on superarmusiion subject to a maximum  peried of eamed
leave accumulated to the credit of an emplovee as perlsave rules
applicable o him in the same manner and in sccordance with the same
terms and condilions as are applicable o the emplovees under the
Government of Tripura. "

DEATH-CUM-RETIREME MT GRATUTITY.
fithe case of an employes who has.completed § (five) yvears of qualifving
service, and has becoms aligible for service gratulty or pension under Ru
3 on iirement shell be paid aqual to 1/4th of his emoluments for each
complieiad 8 (si monthly peried of qualifying service subject to maximun
of 18% tmes the emolumenis, provided that the amount of retirement
grafuly payvaible shall in no case exceed Rs. 2.00 lakhs.
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(it nushand including iudicially separated husband in the case of afemale
{‘*ml"i"‘\f@ﬁ

{hi} unrmarried daughters including step daughier and adopted daughtar.
{hv) song including step song and adopied sons.
v} widnwer daughiers including step daughter and adopled daughters.

{v) father including adoptive parents in the cass of
{vily  mother individual whoss personal law permits adoption.

(viily  brother below the age of sighisen years including steps brothers,
(i} unmautied sigters and  widow sister including sleps sister.
() e d dayghier, and

{xiy  chiidrenofa me‘m@%s‘ad SO

PERSON TO WH ‘ff? SRATUITY IS PAYABLE,

had
e

{2} The gratuity payabie ender Ruie-31 shall be paid (0 the person or persons
orywhom  the right to ;ecew a the gratuity conferred by means of poming-
fion under Rule-34.

e
et

{1 Winsre ars ong or mora surviving members of the family in sub-rules (i),
(i and () of subclause 4 of Rules-34 o all such ineqgual shares

{it) H thers are no such suviving members of the family as in sub-clause (i),
abovs, bul therg are one or mare members as in dlause (v), (vi), (vili),
(e, (1Y and (d) of suberuie 4 of 32 to all such members in equal shares,

33 LAPSE OF DEATH-CUM-RETIREMENT GRATUIT

YWhere an employes dies while in service or after retirement  withou!
recsiving the amount of gratuity and lsaves behind no family and-—

fa) has medas no nomingiion, or .
nomination  made does not subsist, the amount of death-cum-
Eent gratuity pey bla in respect of ﬁua::%‘i emploves undar Hule-3°
shall lapse o the-Government,

ek, MOMINATION.

o
—
o

Anemploves on hig inidle! confirmalion in e post, make a nomination in the

CEf
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&
_he shall specity in the nomination the amaount of share payvable 10 e

Subject 1o the provisions of sub-rule-3 of this ry
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pragoribed form as may be appropriate in the circumstances of the case,
corferting on ong of Inore persons rvight to receive the death-cum-tetire-
meni gratuily payable under Fule-31 .

Provided that if at the time of making the nomination.

the employee has a family, the nomination shall not be In favouwr of any
parson other than the members of this family ; or

thes &mpiuyee nas no family, the persons, of a body of individuals, whether
incorporatad or nol.

i an employee nominated mors than one person under sub-claus
the nominees in such manner as io cover the antire amount of gratuity.

FARILY PERNSION.
The provizion of this rule shall apply--

o the family of deceassd who was in pensionable service and subject to
the provigions that when an employes dias-
after a ccampieii@ﬁ of not lsss than one year's continues servica, of

after refirems
DerSIon.

fromy service and was on the date of death in respact of 5

g, ithe family ofthe
decaased shall be entitied (o a Tamily pension, the azs;seuni of which shall
be determined in accordance with the guidaiines given below -

Family pension shall be 30% of the Basic pay lasi drawn subjectica
minimum Rs, 13004 and maximum of Rs. 5,800/~ For the first seven
yaars or such period at which the pensioners would have iﬁemmez 57 yemrs.
Whichever is eariier, the amount of Farmily ;}ez‘wion shall e sames as that of
the pension. After that peried the family pension as aforesaid, shall be
admissible which, howevershall not be less than 80% of the pension
amount. _‘ T _

The amount of family pension shall be fixed at monthly rates and be
xpressed in whols rupees and where the family pension containg =
raction of rupes, it €Rall be rounded off 1o the next higher rupse |

i

4

i)

Provided that no cagze 2 family pension in excess of the maxmum
crescrinad under this rule shall be allowad,

Where an emploves dies afler having rendered saven vears conlinuous
SBIVILE ‘ihﬂ raie of family pension payable o the family shall t:,se agualto
8% forpy-five per cent) of the pay last drawn or twice the family psnsion
akmss.:-;e undsr sub-rule (2, whichever 8 {ess, and the amount 0
adise™e shod De payabae from the date foliowing the date of death of
e e f seven years or for a period uplo the daie on
a{isrﬂsioveﬁ would have aitained the ags of

-
3
arvad, which ever is less,

: “‘3"-‘-_‘“ ‘or 2 pensd

T Tt

T e
PR~ E=]
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In the event of death of an smploves afier retirement the family pension as
determined under sub-rule () shall be payable for a period of seven years,
or for a period up to the daie on which the retired deceased employes

would have atlained the age of 67 years had he survived, whichever is

loss

Providad that in no case the amount of family pension determined under
this clause shafl axceed the pension sanciioned on retirement from the
BErVInS |

Provided  further that whers the amount of pension sanctioned on

ratirement is less than the amount of famiy pension admissible under
sub-rule {2), the amount of family pension determined under this clause
shall be limited o the amount of family pension admigsible under

sulerule (7).

EXPLAMATION.

Faor tha purpose of this sub-rule, pension sanclioned on retirement includes
the nart of the pension which the retired emploves may have commuted
before death,

After the sxpiry of the period referred to in clause (8}, the family, In receipt
of family pension under that clause shall be entitled to family pension at the
rate admissible under sub-rule (2)

The period for which family pension is payable shail be as follows -

in the case of a widow or widower, up to the date of death or remarriage,
whichaver s earer

in the case of a son, untl! he aliains the age of Twentyfive 25 years ; and

in the case of an unmarried daughisr, until she attains the age of 25 years
or until she gels marred | whichever is earlier :

Frovided that if the son or daughter of an employes is suffering from any
diaorder or disability of mind or is physically crippled or disabled sc as o
render tim or har unable (o eam a living even afler altaining the age of 25
vaars inthe case of the son and 25 years in the case of the daughter, the
farmiy pension shall be payable to such son or daughier for life subjectto

i much son or daughier 8 ohe among two or more children in the order sz
aut in clause (1} of sub-rute § of this rule ugdil the last minor child atfaing ih:
age of 25 years, as the case may be, and thersafler the family pensior
givall be resumed in favour of the son or daughier suffering from disorder @
disability of mind or who is physically crippled or disabled and shall be
payable to him/her for life ;

if there are more than ong such son or daughier suffering from disorder o
disability of mind or who are physically crippled or disabled, the fami
panzion shall be paid in the following order namely - :
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firstly to the son, and if there are more than one son, the yvounger of them
with get the family pension ur*;i}_,! after the life-tirme of the sider;

secondly, to the daughier, and if there are more than one daughier, ihe
vounger of them will get the family pension only after the life time of the
alder -

the farmily pansion shall be paid to such son or daughter through the guardian
as if he or she was a minor |

befors aliowing the family pension for life to any such son or daughier, the
sanctioning authority shall satisfy that the handicap is of such a nature as
o prevent him or her from saming his or her livelihood and the same shall
be evidenced by a cerdificate obtained from a medical officer not below the

- rank of & Civil Surgeon setiing out, as far as passible, the exact mental or

physical condition of the child ;

the person receiving the famiiy pension as guardian of such son or
daughter shall produce svery three years a ceriificate from medical officer
not below the rank of Civil Burgeon to the effect that he or she continues 1o
be physically crippled or disabled.

EXPLANATION,

Only the disablity which manifest itsell before the retirement or death of the
empioves while in servics shall be taken into account for the purposs of
grant of family pension under this sub-rule.

Adaughlershal become eligib e for family pension under this sub-rule
from the date she gea& married,

The family pension p&yﬂ‘:}ia tosuch & sonor daughtear shall be stopped i
he or she ¢ hr“f» earning his/her livelihood.

in such cases i shall b@ duty of the guardian to furnish a certificate to the
Treasury or Bank, as the case may be every month that () he ors \h% has
not started earning his/her livelinood | {ii) in the case of ¢ awhter that she
has not ya’f marriad.

Where the family nansion i pavable to rmore widows than one the family
pension shall be paid to the widows in equal shares.

On the death of a widow, her share of the family pens on shall becoms
pavable {0 har eligible child ;

Frovided that if the widow is not survived by any child, her share of the
family pension shall cease o be payable.

Where the decea ﬁd p cyse of pensioner s survived by 2 widow but
has left bahind sligible chilt or children from another wife who is not aiive,
tha sligible child or chi ici en shall be entitled {othe share of the famiy
pension which the mother would have receivad if she had been alive at the

time of the death of th 'ﬂp!oyee oF pansioner.

19
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(%) (i) Except as provided in sub-rule (5) the family pension shalfl not be payable
- to mora than one member of ‘th&. family at the same time.

{i) i a deceased amployes or pensioner leaves behind a widow or widower,
the family pension shall become payable to the widow or widower the
failing which 1o the sligible child.

(a0 if sons and un- marr'@d r‘at‘g%wm are alive, unmarriad daughiers shali not
be eligivie for family pension unisss the sons atiain the age of twenty-five
years and thereby become ineligible for the grant of family pension,

e
]
Vs

Whers 5 decessed smployes or pensioner leaves behind more children
than one the eldest eligible child shall be entitled o the family pension for
the perind mentioned in clause (i) or () of sub-rule (1) as the case may,
and after the expiry of {hat period the nexd child shall become eligible for the
grant of family pensicn,

4]

Where family pension is “sranieu under rule to a minor, it shall be payable
to the guardian on behalf of the minor.

s
%
Ry

{9 in case both wife and husband are amployees and are governed by the
provisions of this rule and ons of them dies while in service or afler retire-
ment, the family pension in respect of the deceased shall become payabls
to the surviving husbhand or wife, and in the sventof the death ofthe |
nusband or wife, 'the sy ww’g child or children shall be granted the two
family pensions in re fthe deceased parsnts, subject to the limite
specified below, nams

(&) 1) if the surviving oiiitd or chitdran is or are eligible to draw two family pensiong
at the rates meantioned in sub-rule (3) the amount of both the pensions
shall be Hrafted to five hundrad rupeas per mansem |

i if one of the family pensions ceases (o be payaoiﬁ at the rate mentioned in
sub-rule {3}, and in ley there f the pension atthe rale mentioned in
sub-rule {2) becomes navable the amount of both the pensions shall alsc

e imited o five hundred rupees per mensem ;

e,
&
—

if both the family pensions are payable at the rates mentioned in sub-rule (2),
the amount of two pensions shall be limited to two hundred and fifty rupees per
mensem. ‘ '

0y Where a female emploves or male employes dies leaving bhehind a

© judicially separated husband or widow and no child or children, the family
pension in respect of the deceased shall be payabis io ihe person
sUrYiving |

Provided that where in 2 case the judicial separation is'granted on the
ground of am’térg and the death of the employee takes place during the
pariod of such judicial separation, the farnily pension @hai! not be payabie
to the person surviving.
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]

(&) Where a female emplovee or male employee dies leavi
judicially aemra?aeﬁ husband or widow with a child or chiidren, i
pension payable in respact of the deceased shall be payabl
surviving person provided he or she is the guardian of such
chitdrart. :

o
mm

ﬂ\
[ J— =t

{b} Where the surviving person has ceased to be guardian of the chiid or
chitdren such family pension shall be payable {o the parson who is ths
actual guardian of such child or children.

FOR THE PURPOSE OF THIS RULE,

{a) "Continuous service” means sevvica renderad in a temporary of permansni
capacily in a pensionable establishment and dose not include

'(i) period of suspension, if any and . )

(i) veriod of Sevios f any, rendered bafore atlaining the age of eighieen
YeRrs |

)] “family” in relation to an employee means -

{i) wife i the case of a male empléves or hugband in the case fsf a female

emgloyee provided the marrage look place before the refirement of the
amployse ;

(i) & _;ucssmai!v seperated wife or husband su ch, separation not baing granted
on the ground of adultery provide the marriags took place before thae
refirement of the emploves |

(Hi) son who nas not attained the age of twenly-five vears and unmanisd
daughier who has nof aflained the age of twenty-five years, including
such son and daughler adopted lsgsily before retirement but shall not
inciude son or daughter born after retirement’

ey "Fay” means the emdluments as specified in rule-21

waidad that irv a case in which average smoluments as referrsd o in

ule-27 are freated as emolumenis for the purpose of dsat
retilemejrz"i gratuity referred to inrule-37, such average emolumsnis snsll
he trealsd as pay. /

The date of the effect of faimily pension -

& fziy pension shell take efiect from the '*iay following the deat of an

5 of
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{1

CHAPTER - Vil
APPLICATION FOR SANCTION OF PENSION.

GEMERAL.

Proparation of list of Employee of The Madrassa Due For
Retirement.

The management of the Madrassa shall have 5 list prepared every six
months, that is, on 1st January and the 1st July each vear of all employes:
of the Madrassa who are due to retire with the next 34 months of that date

Two copiss of the list referred 10 in sub-clause (1) shall be supplied o ths
Director of Bchool Education or stch other officer as the Government me.
decide from fime {o ime not iater than 31st January or 31st July as tha
case may be, of that year Direcior of School Education shall forward g oo
of the list to the Audit Officer concermed not later than 31st March or 30th
September as the case may be, of that vear. '

In the case of an emplovee retiring for reasons other than by way ©
superannuation, the management of the Madrassa shall promily inforr
the officer referred to in sub-clause sbove as soon as the impending retir:
ment becomas known o tim. On receipt of the information from the mar
agement of Madrassa the concemed officer shall intimate the Audit Offics
of tha impending retirement.

SUBMISSION OF APPLICATION FOR PENSION.

Every employee who is eligible for pension under this Rule shall submit in
writing an application for pension i prescribed form.

Every emplovee shall submit his application for pension af least one yea
i advance of the date his anticipated retirement

Provided that -
In & case inwhich the date of retirement can not be foreseen one year in

advance, the anplication sngl be submitted immediately after the date of
retirement is setlled, and

an employee of the Madrassa, proceeding on leave preparatory fo retire,
ment irvexcess of one vear provided antitled o the same as per leave ru
applicable to him, shall submit the application at the time of proceading ¢
auch leave. e

AUTHORITY COMPETENT TO SANCTION PENSION AND GRATUITY.

“The Drawing and Disburshing Officer appointed by the Government sha
be competent to sanction pensioh and gratuity.”-
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The suthority referred 1o in clause {(g) shall after cons
the case and having dus regard 1o the provisions of ru
presoribed from his orders as - io whether the s@m“e N
ampioves of the Madrassa has bean satisfactory and | :
grant of full pension or gﬁﬁuftgz or both admissible under the re
whather or both admissible under the reguigtions or whethe
50 renderad has not beer: throughly satisfactory and what irerf
for that reason, be made from the full pension or gratuity or b

REVISIO "i”‘ri’f’rt\i&‘@?\i FTER SANCTION,

i te the provisions of Rules - Smsd? pension once sanchionad afe
ssesament shall not be revised lo the disadvantags of the emipioyas,
unless such revision bacomes nscessary, on account of a clerical arorn

Provided that no revision of pension to the disadvantage of the pensionsr
shall be orderad by the pension sanclioning authorily withoul 1ha
sanotion of the Government if the dlerical error is detected after paricd of
two vaar fiom he dets of sanclion of pension,

N

For the piypose of sub-rue (1), the @mg’)ioy@-& concemned shall bae sarved
withar uf!c-es iy the pengion sanctioning authorily reguliring him o refund

the excess payment. of pensions within s perod of two months from ths
date of rec -e&pt of notice by him.

ity case the employee fails 1o comply with the nolice, the pansion sanc-
toning authority shal, by order inwiiting direct that such excess 1 q;;‘narﬁ.
shall ba d by short payments of pension in futlre, In on@ or Mo

adjuste:
ir‘ss”’ez&%m ﬁ%‘i%, a5 the said authority may direct.
PREPARATION OF PEMSION PAPERS

“The managemsant of the Madrassa on receipt of the formal applics r.i';m
for pansion, -”-rha% whad atelv prepare the p?ns on papers in prescribar
form after the sorutiny and verification of the service claimed and
emacluments @cttsaiiy drawn and forward the same alongwith the Toliowicy
documents to the Drawing and Disbursing Gfficer apoointed by ihs
Gioverniment who will i his turn forward the pension papers o the Audi
Officer”

ok duly complated and the entries duly verifisg am‘ £

& Bo
300 O Administraior Secretary of the Managing ©
zigned by the Deputy Director of Education.

s8i8 10 he given by the appointing authority staling that the servics
= nave been verified and thal the average amoluments have bean
vy calculated,

Szoor mendation of the appointing authority staling whether the pension
shoulc be admitted or not.

4
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%, 41, VERIFICATION OF 8ERVICE.
: (1) (3) “Tha Drawing and Disbursing Offic rayp ointed by the Government shall :
’ :jofh sigh the Servica Book and the Sarvice Roll, if any, of the empiovee :
: and satisfy himself sz to whe ‘: ner ‘%; ritisd Cﬂ‘mﬁﬂafﬁ of varification for the
. entire service are recordad there”
S (). inrespect of the unverified portion or portions of service, he shall arrange to

verify it or them, as the case may be with references (o pay bills, acquittance
rolls or other relevant records and record necessary oerlificates inthe
sarvice bock or servica rolis, as the case may be,

4. - COMPLETION GF PENSION PAPERS.

(1) Tha management of the Madrassa shall complete Part-l of the presaribed
form irrespective of the fact whether an application for pension has been
raceivad from the refiring emploves of the Madrassa or not.

4

() if af the time Of completing Part of prescribed form the said-application 1
from the employes has not been received the relevant columing in Part-l of

z pregoribed form enall be left unfitled and relevant entiles made 2s Soon as
E the said gpoiication s received.

f 43 FORWARDING OF PENSION PAPERS H‘J THE ADUIT OFFICER,

‘L Fa s A L P A H

% {1} fa) After complying with the reguirement of rule-42, the managemernt of the

Madragsa shall cerfify in prescribed form @ to whether the characler,
conduct and past service of the amp%wsf are such as fo entitle him (o the
favourable consideration of the pension sanctioning authority.

(o) The management of the Madrassa shall also record in oreseribed form s
epinion as1o whether service iaimad has been established and shouid ba
adimittad or not,

b i sy e T e e

o
]

onet

iy
&3
o

“Aftar o c;mp teting the prescribed forms the management of the Madrassa
shall sent i prescribed forms, In duplicate, to the Drawing and Disbursing
C}ﬁiﬁar a;ag:;me:ieu by the Government who will forward one copy of the

prescribed forms to the Audit Officar, with a covering letter in prescribed
form atong with the emploves’s Service Book and service rules, if any duly
completed upto date and any other documents relied upon for the
verification of the service claimed, In such a manner that they can be
cotveniently consulated.”

{t The management of the Madrassa shall retain one copy of each of the
ahove form for his Office record. - :

A, INTIMATION T AUDIT OFFICER REGARDING ANY EVENT
HAVING A E Lﬁﬁ NG O PENSION.

{1} “if, after the pension sﬁapers have been forwardad by the Drawing and
Cisbursing Officer any avent occurs which has a bearing on the amournt of
pension ac ";"i*"’?wfi”}it* the fact shall be promptly repoerted to the Audit “’}fﬂce{
¥

=
i

by the pension mmimnmg athor sty,

24
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Whether the pension papers have been sent to the Drawing and
Disbursing Offiver before the actual date of retirement of the employes, a

- certificate as o the satisfactory nature of service rendered by the employee

forthe period fromthe date of admiting the ssrvice by ihe pansion
sanctioning authority 16 the date of actual retire ﬁen* shall be forwardedio

© the Drawing and Disburging Officer appointed by the Government with a

copny to the Audit Officar within @ wask from the dals of Actual retiraman: of
the emnpioyee of the Madiassa.

The’* m:ﬁ‘;&gcmf-ﬁn‘r Q’f“ 'the f\/ladm% e sha ii ;umhi

h(::‘: dma of retirement mf héz esnt}lcwc@» @%‘ zh Ma
patticuiars namely - -

Duistanding dues recoverable from the emploves but of the grawiy baioe
payrasnt is amhm iwad that s to say

duss payable to the M adz assa or any othar Authority which have baen

ascartained and assessed.

amount of gratuity 1o be held cver for adjusiment of rw»z s pavable to the
Madrases [ Govi. which have not b ef:m_ azgsseaa%—:{i 80 far

SANCTION, DRAWA *L.AND?‘T 3URSEMENT OF r«‘-’r;af:zwssawmi
PENSION AND GRATUITY. - :

After the pension paps sre of ab employse have been sent to the Ema\ff ng
and Disbursing Officer appointed by the; Government, the later shall be
competant o sanction provisions! pansuoﬁ not exceeding  maxdmum
pension and thres-fourth of gratuity as indicated in Part-l prescribed form
and for this purpose adopt the following proc:@dura namealy -

he shall issue a sanclion lefter in favour of fne emploves endors
thereof the management of the Madrassa as wellto the Audit ©
the Director of school education indicaiing the amount of provisi
{Jmhmﬂ and three-fow .th nfqmmzw pﬁwaaieww img employs
Madrass :

‘ -

e shall indicats in th, &dmia@n fetter the amount recoverabls oun of
gratuity and @:Liz*ii"’u%% 3 of Clause-44

of sanction istier the Ma
the—:: ,w; g ar nidi bursing officer wiho

st s ~ il i A
the amount of provisional pension and |

[
|
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The management of the Madrassa or the Drawing and Disbursing Officar
as the case may be shall obtain from such retiring employees a certifice®
of Non-employment in such form a provisional pension and the ’

three-fourth gratuity.

The manggement of the Madrassa or the Drawing and Disbursing Offics
25 the vase may be shall take sieps to draw and disburse the provisicnz
pension and gratuity to the retired employee of the Madrassa on the is

ay of the month following the month in which the employee refired fror
sarvice.

The payment of provisional p@%fan shail continue fora perind of s months
from the date of refirement of the @tmpiayﬁa uriless the period is sxtended
by the Audit Qfficer.

The managemant of the Madragsa or the Drawing and Disbursing Officer
asthe case may be shall inform the Director of School Education and the
Audit Oificer,

. 85 3000 28 the gratuity has been paid to the refired employe

as soon as the provisional pension has been paid {o the retired empicyees
for @ pericd of six months and for the peried as may be ex’t@ndwl iy the.
Audit Officer g8 the cass may be. ‘

DRAVWAL O’r" BALANCE OF GRATUITY.

The Audit Qf‘ﬁw; shatl order payment of the balance of the gratuity from %j
Treasury in the State of Tripura from which the payment of final pension &
dasired by the retired emplovee. i

AUTHORISATION OF FINAL PENSION AND BALANCE OF
GRATUITY BY THE AUDIT OFFICER.

On recelpt of the pension papers referred to in caluse-13, the Audit Offics
shall apply the requisite steps, record his sudit enforcement on saction (i) o
partdll of the prescribed form and assess the amount of final pensic

and gratulty within a period of a six months from the date of retirement
the concarned empiovee.

oL

Unless ciherwise decided by the State Government, the procedure for iy
payimant of final pension and the terms and conditions ragulsting U
payment there of shall mutalies mutandis be the same as envisaged in 1
Central Civit Service ({ Pension) ruie, 1972 as adopted by the Sta
Government. ' '
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48, . DUES TO THE MADRASSA/GOVERNMENT, RECOVERY AND ADJUST-
MENT OF THE DUES TO THE MADRASSA.

i it shall be the duty of every retiring employes {o clear all the duss pavabis
1o the Madrassa/Government before the date of his retirernent.

(i) Whers a retiting smployes does not clear the Madrassa/Governmani ouss
and such dues are ascertainable.

{a} An equivalent cash deposit may be teken from him or,

(b3 out of the gratuity payable to him an amount ecual to that
accourt of asceriainable Madrassa/Government dues s
thare from.

3y In case of a decesased employee whare family of the deceased emplo yefs
gligible for death-curn-retirement gratuity such dues shall be recovarsd in:
shnilar mannar from the family of the deceassd.

CHAPTER-IX

SEANCTION OF FAMILY PENSION AND DEATH-CUM-RETIREMENT
INRESPECT OF EMPLOYEER DYING WHiLE INBERVICE.

49. THE PAYMENT OF FINAL PENSION AND DEATH-CUM-RETIREMENT
GRATUITY WHEN AN FE‘\!’PLO‘{E OF THE MADRAGSA DIES WHILE

M SERVICE.

{(H Whare the management of the Madrassa has receivad an grst;r’*m ]
about the deatl of an employee of the Madrassa while in service he shadl
cormmunicate the fact o the Direcior of Schoo! Educstion anad D 8. 0

"y On receipt of 15’:::- nformatiom C?“iﬂ’ié’ﬁLi%"iiC!E_%:L_‘cf:ﬁ under sub-clause (), the
Drawing and Disbursing Officer appointed by the Government shall
ascariain whether any death-cum-retirement gratulty or family pension o

both s or are pavable inresbect e:)f the deceased employee.

(3} (&) Whera the family of the deceased emploves is illlegible forthe death-cume
retirerment gratulty under Rule-31, the Drawing and Disbursi ng Officer shall
ascariain :

i if the decsased employed had nominated any person of persons o recsive
the gratuity and
{iiy if the decassed employee had not made any nomination or the nomination

made does not subsist, the person or persons (o whaom the gratulty may Ds
payable,
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(i) The Audit Officer shall then address the person concamed in Form "0«
Form "1 asy m; be appropriate for making a daim in Form "2

{4} (@) Mo withstanding anything contained in auumia 53 the management of
ine madrasss shall furnished to e Drawing cﬁ Dm%}umm Offioer, the
followding particulars namely-

1y dues recaverable out of the gratuity before payment is authorised, that is
GaAY-

{a} chues which have been ascettained and asssssad

{ity amount of gratuify 1o be held ever for adjustmend of dues which have not

(it such other parioulars, including deislls of ithe family, of the deceassd
‘“W’%p'i"a\f@!'ﬁ for the purpose of oblaining olaim as the Orswing anc
Disburging Officer app ginted by the Governimant may required,

{5y On oreceipt of the coaim or claims forwarded by the Drawing and
Prsbursing Officss th-z; Aucit Officer shall complete Form-18 and finally .
BESRES "é‘"-i:a mnm'f‘ § death-cum-retirement gratully or family pension or f-
both and shall pre mrmﬁw nension payment order. ‘

&) The Audit Officer shall authorise the paviment of gratuily after adiustmen
the amount i any ocuistanding against ‘%;%m a‘%m,%w emyloves. 3

{3 Thie amount of gratulty held under sub-clauss {(4) shall be adjusted by the
Auddit Gificer zzf;uw“'m the duss {0 the Madrassa/Oovernmment %f‘@ridmr:'f
and aszessad subsequently and balance, if any shall be released 1o the
claiments aller the e f*‘u:s\;as“v of such period as the Audit Officer may deemed
proper but in no case the pericd shall exceed six months from the date of
raceipt of citz i or olains under sub-¢ éz:ms& (53 and then the Audit Officer
shall prepare an arder for s payment,

(73 The fact of the lssue of the a}frﬂer“tud 2 and order for the pavment 2
gratuity ehall be %)?Q?ﬁ},ki%" potted 1o the madrassa concemed and the
Direcior of School Edus

AUTHORIBATION OF ANTICIFATORY GRATUITY AND FAMILY PENSION.
() Where the amount of death-cum-retiremant gratuity payable under clause-

49 cannt be finally assessed and seitled in sccerdance with the proviskos

of this ryle with in & reasonable time the Audi officer shall determine the

gratuity and family pension in-the same manner ag applicable o the
ermployes under the Government of Tripura and thereafler authoriss the
{im%‘w:«:@ mant of family pension so delermined as ‘Ardicipstory family
pension’ and fheefowrth of ihe ﬁzmmum of grafuity so determined as
anticipatory gratuiiy,

[
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If the amount of anticipatory family pension granted as aflerwards

- be in excess of the final family pension assessed by the Audii Officer ©

adjust the excess by short payment of family pension payvabia miazse.
if howavar, the gratuity disbursed proves (o be fargerthan the amou iy
assesssd by the Audit Officer, the gratuitant shall not be requirad
the extess actually disbursed 1o him.

PAYMENT OF PROVISIONAL FAMILY PENSION AND DEATH-CU-
RETIREMENT GRATUITY WHEN AN EMPLOYEE DIES WHILE i
SERVICE AND AUTHORISATION OF FINAL FAMILY PENSION AMD

w\g‘flr-—-n

BALANGE OF GRATUITY N RESPECT OF ADECEASED EMPLOYEE

- Wiher 8%&15 manuwmmm of the Madmssa has received an intimation abou

e death of an ampia‘ye@ whﬁ g inservice, hae shall ascartain wh ire% By
death-cum-retirement gratuity or family pension or both is oy are pavabls in
respect of the deceased employes,

Where the family of the dwa&awd employes is elligible for the das 1?: oL
refirement gratuly under Rule-31 the Drawing and disbursing Officer
appointed the Sovernment and the Audit Officer, a8 the case may h shali

- determine  admissible amount and arrange dishursement in the a‘-ms'm;:-

manner as provide vrsri@r fule-49,

CHAPTER-X

- BANCTION OF FAMILY PENSION ANI RESIDUARY GRATUITY I

RESPECT OF DESEASED PENSIONERS

Sanciion of family pension and residuary gs’m’mﬂy on the death o
pensionar,

Wi‘xem ine Management of Madrassa has received an inlimalion

aegarding the death of retived employee who was in recsipt of pension
anus bring the matter to the nolice of the Director of Schooi Bducaiion
who shall ascerain whether any Tamily pension or residuary gr ¢
both is or are payable i respect of the deceased pensioner. Providsd
the Drawing am' Mighursing Officer, by the Govt. may, when ha ¢
it necessary s0 to do, consull the Audit Officer or in euch othier S
may bs m'{z‘ﬁs’a,cs by the Government of Tripura for sanction of famiy
oension or residuary gratully or both.

i the deceasad pensioner is survived by a widow/widower who s
“oriha grant of family pansion under nde-35, the ameount of family
as indicaled in the pension payment afder s‘xaﬁ 2COMe gayabl

widow or widowsr, ag the case may be, from the Ga}" fOi%O\AIF‘}
B9deaih of the pensioner.

o
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Gy . Onreceiptof an application from the widow or widower, The Treas
Officar from whom the deceased pensioner was drawing his/her pens
shall authorise the payment of family pension te the widow or widower, 2
the case may be,

{3 Whera the deceased pensioner is survived by child or children, the guards
ofthe child or children may submit a claim in form-14 o the managemer
of the Madrasss who by turn shali submit the same to the Drawing &
Disbursing Officer appointed by the Government for the payment of &
family pensgion. '

Provided that the guardian shall not be required fo submit the claim inthe
gaid form orchehalf of the unmarried daughter if she has attained the age
of twenty-five and such daughtar may herself submit a claim in the said
form. :

i

(i) On receipt of a claim from the gurdian through the management of the

Madrassa, the Drawing arnd Disbursing Officer asppointed by the
Government shall sanction family pension in Form-20.

{i) Whare & widow or widower in receipt of family pension remarriage and 1

has, at the time of re-marriage, child or children from the former spouse

who s or are eligible for family pension, remarried individual shall be ©

eligible to draw the family pension on behalf of such chiid or children if
such individusi continues fo be the guardian of such child or children.

(i) For the purpose of sub-clause (i), the re-married individual shall apply to

the management of the madrassa on plain paper furnishing the following ¢

particulars, namely; (2} a declaration that the applicant continues to be the

guardian of such child or children, (b) the date of re-marriage; (¢} the name
and date of birth of the ¢hilg or children from the former spouse. {d} the

Treasury from where the payment of family pension on behalf of such
child or children is desired, (e) full postal address of the applicant.

{iif) i the re-married individual has, for any reason, ceased to be the guardian
of such child or children, the family pension shall become payable to the

- pansion entitled to act as guardian of such child or children under this law
for the time being infores and such pension may submit a Claim in Form-14

in the management of the madrassa for the payment of family pension.

() On receipt of the claim as referred {o in sub-clause (i) or (iii), the manage
ment of the madrassa shall forward the same of the Drawing and
Disbursing officer appointed by the Governrpent who shali sanction the
family pansion in form-21.

ALUTHORISATION CF PAYMENT BY AUDIT OFFICER.
On receipt of the sanclion under Rule-51 regarding the payment of family pension

or of residuary gratuity or of both, the Audit Officer shall authorise the payment of
the sarma.
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CHAPTER-X
PAYMENT OF PENSION

Distefrom which pension becme payable -

Suiljact to the provision of these Rules,
(i} Pension shall become payabie from the date of which the employes csases lo be
borne on the establishment of the madrassa.
{iy Pension including family pensian shall be payable for the day on which iz recaipernt
dae@. '
Currency in which pension is pavable -
All pansions shall be payable in rupes.

Mariner of payment of gratuity and pension.
(i) A gratuily shai be paid in lump sum.

(iiy Apension finance at monthly rates shall be paysbie monthly on or after first day the
following menth.

CHAPTER-XI
COMMUTATION OF PENSION.

An amployes who is eligible for the pensio under these rules shall be
entifed {0 cemmute for 2 umip sum payment at the rate mmem ined by the
Coverment time (o fime any portion not exceeding 10% of the pension
which has been of may bs granted 1o him under the rules.

Provided thal an employes  againgt whom a judicial or Deparlmental
nroceeding has been inshituled or continued shall not be permitted ©
commnute any protion of hisfher pension during the pendency of such
proteading.

SANCTIONING AUTHORITY .

The Officer referred o in clause-38 shal be :a.ag‘-‘zim.f*’iﬁg;r:i i sanchon
commmutation of pension.
RATE GF COMMUTED WALUE OF PENGSI ’“JN

The rate of commiliad value of pension shial be the sarme as sy b sl
cabiz in the case of commutation.- of pension of the smployes undsy the
Govt. of Tripurs from thine to ime,

FOATION FOR COMMUTATION

opfication for commutation of pension shall be submitied ‘y a
syee after he or she has retired to the sanclioning mi,m, ty g

APPL
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£

TN
for th

iyees !
fioned in clause-58 in the form and in such time as may be res tt

ola
oyaas under the Government of Trinura.

wened i
e empt

H. Bhowaik
Under seoretary io the
Government of Tripura.
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GENERAL PROVIDENT FUND RULES
theee regulation unless the contaxt otherwise reguires ;-

Save as otherwise e xpressly provided emoluments” mesns pay, lsave
salary or m%ismme grant, if admissible and any remuneration of the
nature of pay received by the subscriber.

e

ate subscriber, the wife or wives, parents, children, rr‘rf"-"
3, urzm ried sisters, deceased son ‘s widow and children an d wher
ibecriber is alive, a paternal grand parent. Provided that

"mer,:,w vas that his wife has been judiclally seperated from him or
has ae;u' under the customery law of the community fowhich she
beio c:*fsi be enfitied to maintenance, she shall henceforth he dsemaed
o be no longer a member of the subscriber's family in matters to which
these rules relats unless the subscriber subsequently intimates in wiriting 1o
the Secretary/sdministraion/D.D.O that he ¢hall con tinue to be so regardad.

In the case of & female subscriber, the Musband, parents and children
WO brothers, un-married sister deceased son's wittow and children and
whers no parents of the subscriber is ali ve, a paternal grand parent.
Provided that if @ subacribar by notice in writing to the Secretary of Managing
Committes/Administrator/D.0.0. axpress her desire fo exclude her
futsband from her family, the husband shail henceforih be desmed o be no
lenger @ member of the subscriber's family in matters to which these rules
refate unless the subscriber subssguently cancels such notice in writing.

Fund means the *Provident Eund”

The fund shail be created from the subscriptions of the subscriber, paid at
2 minimum rate as may be stipuiated from time 1o in the case of the
employes of Siate Government for their subse soription to the General
Provident Fund, Al f:;rnq peid into the fund shall be deposited in the

Postal Savings account in the name of the subscriber to be operated | jointly
wWimbent concemed and the Secretary/administrator D.0.0O. r*f

4 stibsequent accounts to the said Provigent F’uﬂd Account made by the

fpiovess including recoveries towards advances from the fund shaill be

sited In the Postal Savings Account opened inthe name of the

sU \sa:rs';:naa;' aid joinily operated by the em Moyee concemed and the
ary!

L T
¥ T
%3

Ly
-

Ei

’Ldm;mh sirato? 1.0.0. of the Madrassa.

A subscriber will be eliigivle for interest ¢ @ rale admissible tothe
m;,zfmeu% of the Govt. of Tripurs under Generai Provident Fund Scheme
for the deposile of Provident %u?“sa :

Lad
%]
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FProvided that the iverest acoruded on the deposite from Posial Sening
Account will also count as interest paid by the Govt. for puroosa of
calculating interest payable by the Government,

The find shall be maintainad in rupees,

All suras paid into e Fund under these Rules shail be credited to 20
aucount openad in terms of rule above.

Al regular emplovees alter completion of continuous service of one yea’
shall subscriber (o the Fund.

A subscriber shall at the time of | ;osﬁ nig the Fund submit to the Sec
Admiristrator & nomination conferring on one or mare i:ﬁrgc}m %;f'ze-x
receiva the amount that may stand 1o his cradit in the Fund, in the eveni of
his death, before thal amount has bscome payabie or hdw@c bacoims
payabie has not been paid

:"!-
e}
o
&
7
;

Providad that where g subsaoriber i 2 minor, he shall be required (o
the nomination only on his altaining the age of majority ;

Frovided funthar that a subscriber who has a family st the ime of making
the nomination shall maks such nomingtion only In e‘%mvs* of & mamber of
his farmily.

2 subscriber nominalss more than one persons under Sub-rule {1 he
shall specity i the nomination the amount of share payable to sach of the
nominess in such mannar as to cover the whole of amount that may stand
o Mg oradit in the fund &t any time,

for th

jl
by

1
ks

Every nomination shail be i such one of the Formes prescribe
purpose. o

A subscribss may at any {ime cancs! & pomination by subinitting a nouce
in writing to the- Beorelary/Administralor/D.D.G. The subscribar shali
atongwith such nolice or separately, send s fresh nomination made in
accordance with the provisions of this rule.

A subscribar may orovids in & nomination -

iy respect of any spacified nomings, thatl in the even! of his predeceasiy
the subscriber the right confarred upon that nomines shall pa
othar parson or g.:‘,. re0nE 2% may be specified in the nomina
that such at’:haﬁr {;@rea T oor persons shall, s the subsoribsr

raembers of his family, be such other ﬁemimi or mambears. YWhere the sute-

soriber gonfers 55"; a right on mors : than one person under this ru&-;, i‘i@

sl
‘shail specily the amount o share payable o each of such person in gt
O o

a manner as to cover the wino ole f ‘the mmaum payahle 1o the nominee.
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hall becoms invalid in the svent of the happening of @
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Frovided that if at the time of making the nomination the subscriber has no
family, he shall nrovide in the nominagtion that it shall become invalid inthe
e‘?eni o‘ his subseguently acquiring 2 family .

i althe tims of"aakmg m nomination the subscriber
amier of family, he shall provige the nomination that
the ragm confel r‘,ﬁi upon the aternate nominge under sub-rule (&) shall
pacome invalid in the avent of his subsequently acguiring other membear |
or members in his family ; !

Cvary nomination made and svely notice of cancellation by a subsoriber
shall; 1o the axient that It is valid, take effect on the dale onwhich it is
recetvad by the Secrstany/Administrater / D.0.0.

A aooount

An account shail be o ;‘,f“ wded in the nams of each subsciiber, In the books
of accounis o be mainialned by the Secretary/Administrater/ D.D.C. in
witich Subsoribers account shall be shown |

his subscriztions |

interesi, as provided in this rulss
advance and withdrawals from the fund.

A subacriber shail subsaribe monthly to the fund except during the period
when he ls under suspension.

Provicad that a subscribar may, at his option not subscribe during leave
wiich either doas not carry any lsave salary or carries leave salary

sguzl to or less than half pay or half average pay.

Provided further that a subsoriber on reinstalement after a period passed
unadar aanwn:'m shall be allowed the option of paying in ona lump sum,
Iy iz‘xsammeni iy sum net exceading the maximurm amount of arrear
15 Ay ame for that period.

Tha sub 3 riber shall intirmais his slscltion not o subscribe during the leave
oid to i the first provise sub-rule (1) above by @ writlen communica-
0 ‘t?izf- Secralary/Admindstrator / D00

The eplionaf a submcriber intimated under tis sub-rule shall be final.

A

Wiler fim Has, , under Rulae-17 withdrawn the amount standing (o
in Iy m !% not subscribe to the Fund :%ﬁ@i’ such withtrawal

PR T
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{4} Motwithstanding anything conlained in Sub-Rule (1) a subscriba
nol subscribe 1o the Fund for the month in which he quils servics
before the commencement of the said month, he communicatss
Sacretary/fdministrator /OD0. in wiiting his option to subsaribe for
said month.

3. {1 The amourt of subscrintion shall be fixed by the subsorper himash
subdsct to the following conditions, namsaly -

(&) it ghall be exprassed inwhole rupees.

o) ltmay be any sum, so expressed, notless than 6 percent on such other
minimum amourd as may be stipulsted by the State Governmant and not
nore than nis total smoluments, (The fraction of a2 rupee will *ﬂe o the
nearest whole rupee, 50 paise counting as the nexd higher rupes

i
2
S

For ihe purposs of Sub-Fuie () the emolument of a subscriber shall be -

-t
=
e
i'a)
o
[
pory
o
iy
ot
o
o

in the case of subscrber who was in service on the 31ist
precaeding vear, tha %&%’fmidm@%’“i‘” 1o which he was erditled on ha ‘ue

o~
£
S

Provided that -

L
]

if the subscriber was onlsave on (he said date and elected
subscribe during such lsave o was under suspension on the
his emoluments 1o laﬁasc:h he was entitled on the Tirst day after his
duity

{3 The amount of subscriplion so fixed may be !
) reduced once af any time during the course of the year ;
49} enhanced wice during the course of theryear !

Frovidad that when the smount of subscriplion is so reducad i shall not e
la%f: than the roammum g;}%’ asorinad in Sub-Rule (*)

11 of calandsar moni

‘J
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As provided in this rufes the Fund shall be deposited in the Saving Bank
coount of the smployes concamed, interest payable under the Saving
uan% f;:‘mfnz Vmi ha gradifed by the concerned authority According the
on of the said Savmq Bank Account scheme. The State Govern-
raent share of interest as provi d&,. i this rudes shall be payable based on
ih{h in % rest accrued on the fund in the Saving Bank Accourit in each vear,
I alee deposited in the Saving Bsni{mmw’ﬁ on receint of the
the Stats Governmeant by the management of the Madrassa.
A

i
@
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The SecretaryiAdminisirator/D.D.0, of the Madrassa may sanclion ihe
pavmani o any subscriberof an advance congisting of & sum of whole
rupee and not excesaing in amount three monih's pay or half the amount

sianding 1o nis cradit i the fund, whichever is less, for ong or more of the
folldwing purpose -

ﬁ,*—r’

io pay expanses in connaction with the iHness, confirment or disability
¢ whers i:&‘CSﬁSE&E’}!, iraveling expenses of the subsoriber and
mambers of nis family or any persop actually dependent on him;

the cost of higher education, including where necessary the
travelling axpensss of the subscriber and members of his Tamily or any
parson actually dependent on him the following cases namely |

for educaetion culside India for an academic, technical professional or
vaocational course beyond the High Madrassa stage, and

for any Medical, Enginesring or other technical or specialised course in
?E"Edi‘} n ayond the High Madrassa stage provided that the course of siugdy
as for not less than thres years,

o ;:szw‘ obligatory expanses on a scale appropriate to the subscriber’s stalus
wition Dy customary usage the subscriber has 1o incur in connechion with
migiTiages, funarals or other ceremonies;

to meet the cost of legsl procesdings instifuled by o against the
subscriber, any member of his family or any person actually dependent
LEnn R

to meest tha cost of the subscriber’s defence where he engages a legal”
practiioner i defend himself in an enguiry In respect of any alleged official
misconduct on his s part

to mest e cost of plof or construction of a house or fiat for his residence
or to make any payment towards the aaiatmeni of plot or flat by the Siate
Govarnmeant or a State Housing Board.,
An advance shaill not, except for special reasons {0 be recorded in writing
bf:e granted 1o any subscriber in excess of the limit laid down in

Sub-Bule (1) or uniil repavment of the fast instalment or any previous
advanos.

et R

e £
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)

(ii}

(it}

(iv)

When an advance is sanctioned under Sub-Rule (2) before repayment of
last instalment of any previous advance is complstad, the balance of any
previous advance not recovered shall be added to the advance so sanc-
tioned and the instalment for recovery shall be fixed with reference to the
consolidated amount.

An advance shall be recovered from the subscriber in such numbesr of squal
monthly instalments as the sanctioning authority may direct buf such
number shall not be lass than twenly uniess the subscriber so slects and
more than twentyfour. In special cases where the amount of advance
exceeds three month's pay of the subscriber under Sub-rule (2) of rule 10
the sanctioning authority may fix such number of instalments to ba more
than twentyfour but in no case more than thirly-six. A subscriber may at his
option, repay more than one instalment in a month,

Each instalment shall be & number of whole rupee. The amount of the
advance being raised orreduced, if necessary to admit of the fixation of
such instalments.

Recovery shall commence, with the issue of pay for the month following the
ong in which the advancs was drawn. Recovery shall not-be made, except
with the subscriber’s consent while he is in receipt of subsistance grant or
is an leave “Yor ten days or more ina calendar month” which either does not
cairy any leave salary or carries leave salary equal 1o or less than half pay or
haif average pay as the case may be,. The recovery may be posponed, on
the subscriber’s writen request, by the sanction authority during the recovery
of an advance of pay grantad to the subscriber.

if an advance has been granted to a subscriber and drawn by him and the
advance is subsequently disaliowed before repayment is completed, the
whote or balance of the amount withdrawn shall, forthwith be repaid by the
subscriber to the Fund or in defaull, be ordered by the Secretary/Adminis-
tralor/D.D.O. to be recovered by deductios from the emolumeants of the
subscriber in a lump sum or in monthly instaiments not exceeding twalve
8 may be direcled by the authority competent (o sancticn an advance for
the grant of whictt]” special reasons are required under Sub-rule (2) of
clause-10, -

Recoverles made under this regulations shall be credited as they ars maos
to subscriber's aceourt in the Fund,

Notwithstanding anything contained in these Rules if the sanctioning
authority has reason to doubt ihat monay drawn as an advance from ihe
fund under the rule 10 has been ulilised for g purpose other than that for
which sanction was given to the drawal of the money, he shall commums-
cated to the subscriber the reasons for his doubt and require him to explain
in writing and within fifisen days of the recsipt as such communication
whether the advance has been uiilised for the purpose for which sanction
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was given to the drawai of the money. 1 the sanclioning autherity is not
satisfied with the explanation fumished by the subscriber within the said
period of fifleen days, the sanctioning authority shall direct the subscriber
fo repay the amount in Question to the Fund forthwith or, in default, order

the amount to be recovered by deduction in one sum from the emoiuments
of the subscriber aven if he be on lsave.

i, howsver, the tolal amount 0 be repaid be more than half the
subscribers’ emoluments recoveries shall be made in monthly instalments
of moietizs of his smoluments il the entire amount is repaid by him.

U)

act o the condifions =enc;rfzad therein, withdrawals may be sanctioned
b;f ‘i w authorities competent (o sanction an advance for special reasons
under sub-rule (&) of Clause 10 at any time -

After the completion of tweenty yaars of service {including broken period of
sarvice, ¥ any} of a subsciber or within fan years before the date of his

atiremant or supsrannuation, whichever is sarlisr, from the amount
standing %3 bis oredit in the Fund, or one ormare of the following purposes,
ramely

Maeting the cost of higher education ncluding where necessary, the
fravelling expanses of the subscribar or any child of the subscriber in the
following cases, namesly - '

for education outside India for ascadsmic teachnical, professional or
vocational course beyond the Madrassa stage and

for any medicgl, enginegering or other technical or specialised course in
indiz beyond the High Madrazsa stage.

Meeting the expenditure in connaction with the betrothel marriage of the
subscriber o his sons or daughiers, and any other female ree?a’{ac:»ﬂ actually
dependant on him

meeling the expenses in connection with the illness, including where
necessary, ine iraveling expensss, of the subscriber dmﬁ mmmbez of hig
family or any person actually despendent on him ;

after the completion of ten {including broken periad of service, if any) years
._f service of & subscriber or within fen years before the date of his
tirement on supsrannuation, whichever is earlier, from the amount of sub-
z;)tmf"s and inferest thare on standing to thétredit of the subscriber in the
Fund for one or more of the following persong namely ;

oy

@‘I&

building or acquiring..a suitable houss or readybuill flat or his residence
including the cost of the site ¢

repaying a house-site for huilding a house thereon for his residence or
repaying any oulstanding amount on account of loan expressly taken or
this purpose,
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'Mﬁ}f st withorawn E;}i a subscriber at one or mors

e

purchasing & houza-site w‘fc::e' Buliding a house the
oy 5':- paying any oulstending amount on acoount of loan «
for this pumnse

reconstructioning < making additions or altsrall
alraady owned or rag L;.:@r% by & subscribar

Nt C"{[i”*ﬁ“ Phouse on g sits purchasad under sub-ruls {C)

Within six monihs before the dgte of the subscrit e'
anount stonding (o his credit in the fund for the
fanv land of business promises or both.

s

specifisd In Hule 13 from the amot m‘i wtzmd%ﬁg:; to s ored
shall not ordinartly exceed one, half of such amount ©
whichever ig kess, The sanctioning authority may, howe
withairawal of an amount i excess of this imit un o 3/4th ¢
nis cradi in the Fund having due regardto () the {;‘»%‘-?-’
withdrawad is being made () the siztus of the sub
amount to his oradit In Fundd,

A:x

A subseriber who has baen parmitted to withdraw monay from
urder rule 13 shall satisly the sanctioning suhority within a rasg
period as may be specified by that suthorily thal the mons:
Utilised for the purposes for which i was withdraws, and i he fails
the whole of the sum io bs withdrawn, Or 0 much thare of as has 1
applied for-the purpose for which | was withdrawn shall fortn
regaid in one ‘ap avy oy the subscoriber to the Fund and in s
such pavinent, i shall be ordered by the sanclioning authon
recoverad from hig emoluments w?he}r i & fump sum oF in such b
monthiy nstalments, as moay be determined by the sanchoning authonly,

t‘n}

Frovided that, befors wnt of a witharawal is enfore
sub-ruls the subscitber & i;:i»:z!% % glven an opporiunily o expls
and within ! raceint of the cam;"rﬁ,micmm

rEpaYITEn 8

ard if the sanciioning suthority
soribhey w?i*m
anfores the n




\

Tripura Gazetie. Extracrdinery lssue, January 20, 2003 A D

‘ 15. A subscriber who has already drawn or many draw in future as advance
under Rule 10 for any of the purposes specifiad in Clause 13 may canvert at
his descretion by written request addresed to the Secretary/Administrator
the balance cutstanding against it into a final withdrawal on his satisfying the
conditions laid down inruls 12 and 14

.
o

When a subscriber quite the service, the amount catandmg te credit in the
Fund shall become payable to him.

provided that a subscriber, who has been dismissed from the service and is
subseguently reinstaded in the service, if required to do 80 by the school,
repay any amount paid to him from the Fund in pursuance of this rules ¢
with Interast thereon at the rate provided in Rule & in the manner provided '
in the provision to Rule 17. The amount so repaid shall be credited to his .
account in the Fund, .

Provided further that when a subscriber quils the service of a aided
Madrassa appointed without any break in service to another aided Madrassa
in the Blate, the credit of this fund will be transferred (o the Madrassa to
which he subsequently joins.

17. When a subscriber -
{a) has proceeded on leave preparatory to retirement, of

(o) While on leave, has been permitied io retire or been declared by-a
cormpeient medical authority to be unfit for further service, the amount .
standing to his credit in the Fund shail, upon application made by himin
that behalf, become payabile to the subscriber,

Provided that the subscriber, if he returns fo duty, shail except where the
management of the Madrassa decides otherwise repay to the Fund, for
cradit it his account, the amount, paid to him from the Fund in pursuance
of this rule with interest therson at the rate provided in rule 9 in cash or
securities, or partly in case and parfly in securities, by instalments or
otherwise, by recovery from him emoluments or otherwise, as may be
directed by the authority competant to sanction an advance for grant of
which, special reascens are required under Subrule (2) of Rule-10

8. On the death of a subscriber before the amount standing to his credit has

become payable or where the amount has bccame payable hefore
payment has baen ma de -

{N Whan the subscriber leaves family |
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(@) if 2 nomination made by the subsoriber in acoordance with the prev;«‘ SR
of rules-5 or of the corresponding rules here o force in favour of a mi‘:w;*
of members, of his/her farmily subsists, the amourt standing r isin
credit in the Fund or the part thersof to which the nominee or nominsss
the proporiion spaecifisd in the nomination.

{0y if no such nomination in favour of & member or members of the family i:f

the subscriber subsists, or i such nomination relates only to a part of ih
amount or the part theraof credit in the Fund, the whole amount or the 9"?.

thereof {0 which the nomination does not ratate, the case may be sha
_ nofice standing any nominations purporting to be in favour of 2ny perso
persons other than member or members, of his femily, become ;,,a able i
the members of his family in equal shares |

-3

s
[

Provided that no share shall be payable {o-mn-ceme-

{i} Sons who have attended ma;mmy
{il} Sons of a deceased son who have attained majority |

(i  Married daughters of a deceased son whose hushands are alive |

Hihereis any members of the famiy other than those sp&:urmd faulr 2
i hand HE of proviso provided further that the widow or widows and 1z
child of children of & deceased son shall receive between them i ec_z
paris only the share which that son would have recelved if he had sur. .52
the subscriber and had bean exempled from the provisions of sub-ru’s
of the first provision ; :

Eid] When the subscriber lzaves nio family, ¥ 2 rmmmaimb m d,_ o.oT T
accordar Roe with the provisions of Rule-5 or of the corr ‘
hergtoin force in favour of any person or persons sﬁ* gt
standing ta histher.aredil in the Fund or the partiherasis
norination rafates, shall become payabie 1o hisfher norire:
it the proportion specified in the nomination ;
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